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acceptable. We are not going to change
it. On the contrary, an offer was made,
according to my reading of the proceedings,
from the Government. 1t is better. There-

fore, I would consult - - -

SHRI RAJNARAIN : No, no.

MR. CHAIRMAN : You are not the
only person. Why do you say “No, no” ?

SHRI RAINARAIN : How do you say
it is better ?

MR. CHAIRMAN : T will discuss with
all the leaders and come to a definite con-
clusion whether the meeting is to be called
tomorrow morning or today evening.
Whatever it is we shall discuss it and settle
the matter. When we have settled practi-
cally everything there should be no diffi-
culty now. Let us go to the nexi business,
Calling Attention. ’

SHRIDWDENDRALAL SEN GUPTA:
What about my submission?

MR. CHAIRMAN : We will consider
that.

[MR. DEeruty CHAIRMAN IN THE CHAIR]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CRISIS BEING FACED BY THE
Kanepur Unit oF HINDUSTAN  AERO-
NAUTICS Lmairep DuUE 10 LACK OF
BUYERS FOR AVRO AIRCRAFT
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DR. K. MATHEW KURIAN (Kerala) :
Sir, there has been a scandalous delay in
the publication or the finalization of the
Report of the Dhawan Committee. Sir,
despite the fact that it was appointed long
gy, 1 would like to know why the Committee
is taking so much of time. In the mean-
time, workers in the Kanpur factory are
Janguishing for lack of work.

According to the report in the “National
Herald” ef December 6, 1974, roughly a
loss of Rs. 10 crores due to non-delivery of
the Avro-748 planes manufactured for the
Indian Airlines and the Indian Air Force
is occurring, and according to this report
there are politics and pulls of vested inte-
rests in this, 1 would like to know whether
he is aware of the “Naticnal Berald™” report
that there are politics and pulls of vested
interests plus  mismanagement, Jlack of
foresight and complete indifference of the
authorities in Kanpur and in Delhi. This
is what is reported in the “National Herald”.
Is it also not a fact that because of the cal-
lousness on the part of management in
Kanpur and high officials in Delhi this report
has been delayed and crores of rupees have
been wasted 7 We are looking for resources
during this period of inflationary crisis.
Here are the real resources being wasted,
human resources being wasted and financial
resources being wasted because of the cal-
fousness of the management and due to
‘political pressures and vested  interests.
{5 it not a fact ?
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Then, Sir, according to the information
with me, nearly Rs. 10 lakhs have been
wasted or spent on premiums only in two
years because of the delay in the Dhawan
Committee Report. At the rate of Rs.
200 per day, about Rs. 10 crores of rupees
have been spent only because of the delay
of the Dhawan Committee Report, which
should be made responsible for this loss to
the nation. Similarly, Sir, a unit set up,
worth Rs. 40 crores, is lying almost unuti-
lized. Apart from this, there is a colossal
loss of about Rs. 10 crores to Rs. 15 crores
because of purchase of raw materials for
production of Avro-748, and because of the
closure all the raw materials are again
rotting.

1 would like to know whether, apart from
the suggestions he made, he would consider
resumption of production of Avro-748
by specding up the publication of the Dha-
wan Committee report? Will there be a
special instruction to the Committee to
submit its report immedijately so that the
production of Avro-748 can b2 speeded
up and the workers, the manpower, the
financial resources and the capital sunk in
this industry "at Kanpur can be properly
utilized ?

Lastly, Sir, 1 would like to know whether
the Government will consider the suggestion
to give the Kanpur unit 2 major new pro-
ject to save the nation and to ensure that the
colossal loss of financial materials and human
resources is reduced ?

SHRI RAM NIWAS MIRDHA : Sir,
in my earlier answers I have covered all the
points the hon. Member has raised. 1t is
not a fact that machinery worth Rs. 15
or Rs. 20 crores is lying there. L have
already stated that the machinery and every-
thing is worth just Rs. 285 lakhs. So the
question of Rs. 15 crores or Rs. 20 crores
does not arise. It is true that insurance
premium is being paid on the 7 aircrafts
which are lying there ready, but, Sir.. ...

DR, K. MATHEW KURIAN : Js it
true that ten lakhs of rupees are wasted on
that 7

SHRI RAM NIWAS MIRDHA : Noth-
ing has been wasted. Insurance premium
is being paid. . ..

DR. K. MATHEW KURIAN : The cost
of non-delivery. ...
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MR. DEPUTY CHAIRMAN : Let
him answer,

SHRI RAM NIWAS MIRDHA
Obviously, non-delivery has been due to
Prof. Dhawan’s report which has not yet
come. As regards the querry of the hon.
Member whether we would try to expedite
it, I have stated that we are trying to ex-
pedite it. Even last weck our officers mat
Prof. Dhawan and they are trying to sort
out certain matters.

Well, as regards giving Kanpur some
new massive project, 1 cannot say anything
at this moment. But as I have said, we
are contemplating further production of
of Avro-748  Military  Freighter in
coasultation with the Indian Air Force.
And if that comes through they will have
a new line of production, which will keep
the Kanpur division of HAL busy for a long
time to come. Even in the short term,
when there has been a fall in work, we have
tried to shift work from other centres.

For example, as I have said, we are
trying to shift the production of Basant,
our agricultural aircraft from Bangalore
Complex to Kanpur Division. We have
taken work from the Space Organisation.
We are also exploring other avenues of prov-
iding work there and we would see that
the Kanpur division works to full capacity.

SHRI LOKANATH MISRA (Orissa) :
Sir. 1 have two or three specific questions to
put. My first question is whether the
Avro-748 has not been able to come up to
the standard specified by the Indian Air-
lines or any other purchaser. And what
were the terms of agreement between the
Hawker Siddeley and the HAL so far as
the standard of Avro-748 was concerned ?
And in this connection, [ would like to
know whether the engines either supplied
by the Hawker Siddeley or manufactured

tocally—1t do not know whether
they are manufactured locally
or not and [ would liketo geta reply

froia the hon. Minister—were stated 1o be
less by 80 H.P. than what they really were.
When they were put to a test, when a rigs
test was taken, they were short by 80 H.P.
And if that is so, how the manufacturers—
the HAL or the Defence Ministry-~can
justify their ware to the purchasers, whether
thew are local or foreign 2 And the Defence
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Forces can never rely on any aircraft, whe-
ther it is a fighter bomber or a transport
aircraft, which is below the specification.
Therefore, I would like to know whether
what was stated to be the engine power,
the take-off power, the transport power of
the particular plane has been maintained
in the get-up or not.

Secondly, Sir, T would like to know
whether the cost structure which was initially
said to be Rs. 24 lakhs in all—out of which
only Rs. 10 lakhs was to be in foreign ex-
change—has now gone up to Rs. 150 lakhs,
out of which more than Rs. 75 lakhs is in
foreign exchange. If that is so, would it
not be difficult for any purchaser, including
the Defence Forces, to pay for a propeller
jet—that is what Avro-748 is —an amount
of Rs, 150 {akhs while a foreign plane would
be available almost at half of that pﬁce?
Therefore, how would it be marketed in a
competitive world unless a protection is
given ? And I would like the protection
to be given to any machine or any airplane
manufactured in India provided it sticks to
the specifications of airworthiness. There-
fore, Sir, I would like to know whether the
prices have not jumped almost seven times
the original price.

Sir, the third question would be, whether
an attempt was made to put the engine,
Avro engine, into the frame of Hawker
Siddeley plane to find out whether there
was some defect in our frame, and whether
it was found that only when that engine was
put in this plane, the defect was discernible
not vice-versa: when our engine was put in
the other plane, there was no defect in the
take-off capacity. Therefore, Sir, I would
like to know whether there is some defect
in the frame itself.

No. 4, 1 would like to know whether the
defect which occurred twice or thrice did
not affect the creditworthiness of the
HAL manufactured plane.

And finally I would like to ask the hon'blc
Minister this question. He has said that
they would switch over to the manufacture
of Basant plane—a model they call “Basant”.
Sir, as it is, the Avro-748 plane is 20 years
old model, which is now almost an obsolete
material so far as the Defence Forces any-
where in the world are concerned, and it
is going to be obsolete even as a transport
plane. If the Government really thinks of
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switching over to production of any new
type of planes, would they think of a full
jet plane in which field we could probably
compete with any other manufacturer if we
have the right type of collaboration. Whe-
ther Hawker Siddeley would be the right
company for the collaboration or whether
we should collaborate with a new one,
that is for the Government to decide, but
if we switch over at all, let us not waste all
the money that has been invested already
and it would only be a good investment if
we switch over to a full jet plane which is
now the only need for the purchaser ;
nobody probably would like to take a pro-
peller jet plane which is already 20 years
old model and which is going obsolete
both in the Defence Forces and in the com-
mercial market.

SHRI RAM NIWAS MIRDHA : Sir,
the hon’ble Member has asked a number
of questions, some of which are really being
considered by Prof. Dhawan. He is saying
that HS-748 which we made has not come up
to specifications. 1t means whatever planes
are manufactured by us, they do not come
up to the specifications. Sir, 1 would like
to say that this is not so. All the places
that the [.A.C. took delivery against the
first order were fully tested, and were fully
airworthy. The TAC took them and have
been using them since then.

SHRI LOKANATH MISRA : 1 did not
ask that. The Bangalore factory of HAL
has cxamined in the Rigs test one of these
engines and they have exploded this myth?
1t is not I who is saying this.

SHRI RAM NIWAS MIRDHA : Sir,
1 would like to repeat that the planes that
we delivered against the first order to JAC
were fully tested and were then completely
n order, and no difficulty arose in regard
to them. Even after that, when some
difficulties did come to notice, a committee
was appointed which went into the whole
thing, under the Chairmanship of Shri
Ramamritam, the then Deputy Director
-General of Civil Aviation. He went into
‘the whole question that whatever we
manufacture should be fully up to the speci-
fications. The Committee submitted the
report in August, 1971. Delivery to JAC
against the first order was made after ensur-
ing that the aircrafts were airworthy and
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safe in every respect. Then again another
check was done by a technical committee
and it was found that these aircrafts were
perfectly all right and there was nothing
wrong with them. There was nothing unsafe.

SHRT LOKANATH MISRA : That was
why the Dhawan Committee was appointed ?

SHRI RAM NIWAS MIRDHA : That
is exactly what I am saying. Then some
accidents took place and there was a lot of
anxiety in this House and outside aiso that
there was something wrong in its manu-
facture. Therefore, that committee was
appointed. 1 will not completely answer
all your questions, though I have material
on that.

SHRI LOKANATH MISRA 1 have
asked a specific question whether o parti-
cular engine of Avro or HS-748 was put to
test, rig test, and whether it was found want-
ing by 80 H.P.

SHRI RAM NIWAS MIRDHA" : The
engines have not been found wanting by
80 H.P. At a certain stage it was desired
that it should be upgraded by about 80 H.P.
You are probably understanding it in a
wrong way. It was suggested at ouc stage
that the engine should be upgraded by 80
H.P. or 85 H.P. Then, I suppose, again the
manufacturers were consulted. At a
certain stage that modification also was
carried out. So, it is the other way tound.
It was not found wanting to that extent.
They were completely according to the speci-
fication. This modification was suggested
to upgrade it slightly to that extent . Again,
I would request him not to please go into
all the details. Prof. Dhawan is seized of
the matter. He will go into all these things.
It is only after he is fully satisfied that we
will go further and provide these planes
to the IAC.

Well, Sir, as regards the Basant, il is not
an obsolete aircraft. It is an aircraft which
we do not require for our military needs
or defence needs. It is an aircraft which
HAL Bangalore designed purely for agri-
cultural purposes at the request of the
Ministry of Agriculture for aerial spraying
of fertilisers, pesticides and things like that.
It is not a defence requirement. It was a
requirement of the Agriculture Ministry
which we tried to comply with. First the
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idea was that it should be mantfactured in
Bangalore. Since there is a drop in the
work of the Kanpur complex of HAL we
are shifting the production here. As regards
the hon. Member's observation that instead
of going in for this obsolete aircraft we
should go in for a full jet aircraft, we do
manufacture full jet aircraft. There are

arcraft  and aircraft. For agriculture
we have the piston-engined
aircraft.

For some of our freighter needs,
we want not a full jet, but a turboprop air-
craft which we are trying to modify. There
is need for full jet which we are manufactur-
ing. Various types of aircraft are needed
for various roles in the civil as well as
defence spheres and HAL at the various
centres is trying to play those roles. I am
sure whatever version is final, we will under-
take it in consultation with everybody and
we will try to get the Kanpur complex going.

SHRI K. CHANDRASEKHARAN
(Kerala) : Mr. Deputy Chairman, Sir, I
think the hon. Minister is wrong in waiting
any more for the Dhawan Committee’s
report. The Dhawan Committee’s report
hereafter, according to me, would have only
a very limited use in respect of the seven
aircraft which have been ordered by the
Indian Airlines and yet to be taken over by
the Indian Airlines. So far as the Indian
Airlines are concerned, particularly on
account of the fuel price hike the Avro air-
craft has become an absolutely uneconomic
aircraft. The hon. Minister would agrec
with me and will look into it in a realistic
manner. Jt will not be just possible for
the IA to give any more order for the Avro
aircraft, the turbo-prop one that we have
been producing at Kanpur. Even before
the fuel price hike the Avro aircraft was
uneconomic. With a full Ioad of passengers
the Avro was resulting in an operating Joss
to the Indian Airlines. Now, on account
of the increase in fuel price, it has become
obsolutely uneconomical.

Therefore there are no fresh orders from
Indian Airlines and there are not likely to
be any new orders from them except that
they are committed to take the seven now
remaining idle at the factory, which the Dha-
wan Comimittee has cleared. Therefore
the Dhawan Committee no longer matters

so far as the prospects of fresh manufac-
ture of Avros are concerned.
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Secondly, the hon, Minister at one stage
said that it is not correct to state that Defence
is not taking these aircraft. It is not the
case that Defence has not been taking or is
not taking the aircraft. The question that
1 pose before the hon. Minister is this.
Except the corrent orders that are lying with
Kanpur from Defence, is there any fresh
order coming ? Is there any prospect of
any fresh or new order coming from Defence
for these Avro aircraft ? 1 do hope that the
hon. Minister would be able to answer much
better than I, and that he would share the
answer that I am trying to give that,
Defence is not likely to order for any more
of Avro aircraft. The position is that the
Avro has become an obsolete aircraft.
It is just not possible either for Defence or
for Indiam-Airlines to use that aircraft
anymore,

Then the hon. Minister has placed before
us the stop-gap arrangements for the workers
of the factory saying that for the present it
will manufacture the Basant type of agri-
cultural aircraft that Bangalore has been
manufacturing up till now.

The hon. Mimister has also stated that
Kanpur may go in, in due course, for the
manufacture of the Avro version of freighter.
And 1 am sorry that the hon. Minister has
stopped at that. It is a most unfortunate
state of affairs so far as Defence is concerned,
so far as the manufacture of civil aircraft
in this country is concerned. May I say
that such a small country as Israel is now
producing a jet aircraft which is now flying
round the world, an aircraft called the
West Wind ? May 1 know from hun whe-
ther the Defence Ministry has got any policy
in this regard, any long-term view ? We
want particularly for Defence, for the ex-
panding Indian Air Force, non-fighting type
of aircraft, transport aircraft, and Defence
will also be able to provide aircraft for
civilian purposes. May I know what steps
would be taken for the manufacture of
passenger aircraft and freighter aircraft for
Indian  Airlines and for  defeacc
requirements and whether he would assure
this House that the jet version, a new air-
craft, would be there, if necessary with
Soviet collaboration because that collabo-
ration is likely to be the best so far as this
country is concerned. At present in case the
aircraft that Soviet Russia is producing is
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very economical, I would suggest that |

with collaboration or without collaboration
we should go in for new jet aircraft manu-
facture at Kanpur,

SHRI RAM NIWAS MIRDHA : In
my statement I myself admitted that there
are no fresh orders for HS-748 from Indian
Airlines. I myself admitted the whole thing;
there is no question of my trying to mis-
lead or give wrong things. So, this question
is clear that they have their own requirements
regarding their fleet for civil aviation, and
they have not indicated any more require-
ment of this type of aircraft to us up till now,
and that I have clearly stated.

As regards the Indian Air Force, 1 have
said in my statement that the last aircraft
against the existing order is to be delivered
during 1975-77. No further requirement of
this aircraft has been indicated by the IAF

|IRAJYA SABHA]

for the time being. [ have said so. At a
certain stage we had developed a Freighter
version of this HS-748 which the Air Force
tried and found satisfactory, and a tentative
decision was taken to place firm orders.,
But some rethinking started because things
move so fast technologically in the sphere
of aviation and fresh requirements come up
1P.M.

So the Air Force is trying to rethink about
the whole thing. They are trying to give
the requirements of the freighter aircraft,
whether we can move in that direction and
to what extent. This exercise is going on.
we are discussing with them. WNo final 1
decision has been taken in this respact as
yet. We have to wait for the result of our
discussion and see as to what the Air Force
really need and whether we can meet their
needs ot not.

As regards the aircraft being obsolete
and going in for the full jet ones, T have tried
to explain. Tn my reply to the previous
question I said that we need all sorts of air
craft, Basant agricultural aircraft is a Piston i
Engine aircraft. Then we have HS-748 .
This we need for transporting paratroops
in certain areas and it is a turbo-prop air-
craft. Even now we are making quite
a large number of full jet aircraft. We are
making Gnat, we are making Ajit, we are
making Marut. ]

SHR1I K. CHANDRASEKHARAN :

I said for non-fighting purpose aad for civi- }
lian purposes, not for fighting purposes. l
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1 know the difference.

SHRI RAM NIWAS MIRDHA : If
you know the difference you should not have
posed the question in that manner.

SHRI K. CHANDRASEKHARAN
You are confusing the issue. 1 said clearly
for non-fighting purposes and civilian pur-
poses. The Minister is confusing the issue. .

MR. DEPUTY CHAIRMAN : There
is nothing to get excited.

SHRI RAM NIWAS MIRDHA : I
think the Member is unnecessarily confused
and excited. Aircraft are not produced in
vacuum. There should be a definite de-
mand. If there is civilian need we will
make. If there is Air Force need we will
make 1t. But the Indian Air Force has its
own requircment of aircraft. So we are
manufacturing as they are nceded. We
are fully prepated to meet any needs that
might arise from the civilian side or the
defence side but the need should come from
them,

MR. DEPUTY CHAIRMAN : M.
Anand.
off TEATQAT (I|T WRW) WY

TATAT KT YW T AT @I HEST
TR T T EfF swam § ™
Faar fem mr R oot oo quw
FY Afa ot gd o agl T S &7
afd T 72 W et ST g
Fgl AT W E W EF EI W
FET 2 UGG ¥ HOGPIR T GTU
144 7 & 5 ... ..

MR. DEPUTY CHAIRMAN Mr.
Rajanarain, when there is Calling Attention
going on some other subject there cannot

AT AHTEAT : § AT g 6
vk iz & fom gy g #&F o
[ET A S agl §8 gm & wew
TH FL A@ A | gw Afg A oy
FE AT G OB

AT SwEWId . wOET AT d AR
S0 SHET QA &L HT FIT ST&q
i
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= USATTAW ;. qIT T Fwa G
a1 fF agt qw widr St #r gy ewe
oW AgE ST WR WS g w9
niw:wrﬁﬁﬁfamaazn

o7 STt q|1E AT ;A7 Frewa
g o w E?

ft  TAARED . FA FAT T
TAHT SRl |

MR. DEPUTY CHAIRMAN: You
should not talk while going, you should
talk from your seat.

SHRI J. S. ANAND (Punjab) : Mr.
Deputy Chairman, Sir, I am not one not
one of those who are out to denounce
our public sector establishements
on every possible pretext and every
possible occasion.  In fact, it is a welcome
news that the key public sector projects have
begunto show profits and T am looking
upto the day when more and more public
sector projects will show profit which will
be ploughed back into further expansion
and further putting up the public sector
projects because they go to strengthen the
economy of our country, strengthen our
economic independence. But so far as
as this controversy about the HAL is con-
cerned, T am afraid it has a certain back-
ground which is not being brought forward.

Sir, the propaganda against the Avro
aircraft is motivated. Itis motivated by
the American company, Messrs. Lockheeds,
who are anxious that the Avro goes out of
production and they can find a manleet for
their own product in India. I would
like the Minister to make a definite state-
ment whether it is to his knowledge or
not, that it is a motivated propaganda
by a foreign company which wants to find
its market in our country. The other
aspect of the matter is that when the Dhawan
Committee was appointed, it was held
out that the report would be ready within
three months. Now it has been more
than two years and the report is not ready.
I would like to know from the hon.Minister
what steps are being taken to expedity the

report.  Beyond that, I would like to
Say....

SHRI LOKANATH MISRA : He
has no information. You have
information against Lockheeds.
6—783RSS/74  »
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SHRI J. S. ANAND : I want to know
from him why the committee’s report is
being delayed because the acceptance of
those seven aircraft which have already
been manufactured and which the Indian
Airlines are not accepting, will depend
on the Dhawan Committee report. The
other point is , when the situation arose,
there should have been a better perspective
realisation. Now we are being told that
the Basant aircraft will be manufactured,
and the Buffalo type of aircraft will also
be manufactured. Now, we have got
a going concern. We have got machines
installed. It is manufacturing aircraft
which are already operating in this country.
I am told there is an Avro service
to Chandigarh and there is another Avro
service from Bombay to Goa, anf they
have been giving a satisfactory service.
Besides, other countries like Indonesia
have purchased some aircraft from us.
That goes to show that there is nothing
fundamentally wrong with the machinery
or the set-up there. And if, for some
reason, some concern was expressed and
those seven Avros were not accepted,
then in time measures should have been‘
taken to start some alternative production
to put those machines to better use because
what has appeared in the newspapers is
that even if the Basant thing comes up,
it will give work only to 20 per cent of

[the labour for 30 months and about 80
per cent of the labour will be idle. And
among the labour, I do not know whether
you call them temporary or casual, there
are 2,400 who have been trained there,
who are highly trained technical hands.
And if things continue to go this way,
those highly techmical hands will find
themselves on the road. [ would like
a definite assurance from the hon. Minister
that nobody is going to be retrenched.
Then apart from the possibility of alterna-
tive production in Kanpur, there is some
type of production in Lucknow, in Barrack-
pore, in Nasik and in the parent organisa-
tion in Bangalore. What I want to say
is that the Minister should give a definite
assurance about all the trained hands being
retained. The Minister should also tell
us what alternative arrangements are being
made to build alternative type of aircraft
for other uses so that this machinery is
properly utilised.  Also, how soon can
we expect the Dhawan Committee report

a7
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[Shri ). S. Anand]

o that the whole trouble stops and Avro
production itself could go up ?

SHRI RAM NIWAS MIRDHA : Sir,
it is true that He Dhawan Committee report
has been delayed and we have been making
efforts for the report to come as early
as possible. As I said earlier, only a
week or so back, our senior officers had
a discussion with Prof, Dhawan who wanted
certain clarifications and certain other
facilities, and he has assured us that the
report will come very soon, and I do hope
that it will come. 1 think it would be
very unfair to say that this report is being
delayed because of some foreign propa-
ganda or some motivated propaganda
regarding HS-748.

SHRI J. S. ANAND: I have not
connected it with the report. 1 am saying
‘that the propanganda against the Avro
is politically motivated.

‘SHRI RAM NIWAS MIRDHA : There
has been a lot of discussion about the appro-
priateness of HS-748 in this Bouse and
outside, but I cannot say that the observations
made in this House or outside are moti-
vated or because of certain American lobby,
Lockheed lobby or any such thing. It
is not for me to say. But whether they
are pilots or hon. Members or other writers,
they have been saying certain things about
certain alleged shortcomings of HS-748,
and that is why this committee has been
set up. It is true, as the hon. Member
says, that HS-748 is a good aircraft which
is used in service in India and in many
foreigncountries. In fact, they are buying
every year a few aircraft. Foreign countries
are already buying it and they are useing
it very satisfactorily.  And that is why
1 said earlier with confidence that what
we are making is a very satisfactory air-
craft. The Avro is a useful aircraft and
can be usefully inducted for civilian as
well as defence use., 1 have clearly said
that we are trying to see that more work
is given to Kanpur in the short run also
when there are no firm orders regarding
HS-748. :

1 can certainly dive an assurance that
we will see that no trained personnel are
retrenched ahd all are fully occupied and
what is more we are trying to have a new
line of production for which even more
people can be employed n this very vital
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sector of national economy.

MOTION RE, APPOINTMENT OF
A MEMBER OF LOK SABHA TO THE
JOINT COMMITTEE ON FOREIGN CON-
TRIBUTION REGULATION BILL 1973,

THE MINISTER OF HOME AFFAIR
(SHRI K. BRAHMANANDA REDDY):
Sir, I beg to move :

That this House do recommend to
Lok Sabha that Lok Sabha do
appoint a  member of Lok Sabha
to the Joint Committee of the Houses
on the Foreign Contribution (Regulation)
Bill, 1973, in the vacancy caused by the
resignation of Sardar Buta Singh from
the membership of the said Joint Committee
and communicate to this House the name
of the member so appointed by Lok Sabha
to the Joint Committee.

The question was put and the Motion
was adopted.

REFERENCE TO COMPLAINTS
REGARDING DISCRIMINATION
AGAINST SCHEDULED CASTES AND

SCHEDULED TRIBES,

sy v v (ISar) o fegdr
Zoviq qEE, § WO WEIN & TF
faig @avr & ofq A BT ST
#3T FT SAW GEAAT AT g OW
FgaT arzd ggi SUfeda g W e
F gz @A W 9 WATIH &
qrg &y w@Ar g1 F W fEEea
§ ag Fgm JEA g B oFT &
feqeam oer e § 98 @ET o9t §
fr—TaAz  aEw SRS IR
feferfraea) 98 @97 3@ 9@ &
el &, @ AOE! 9§ FL GAWT §:

Government  Bodies ‘Practise’  caste
Discrimination

The office of the Commissioner of
Scheduled Castes and Tribes has been
crippled by the closure of 17 of its regional
offices since 1967. Despite a Law Ministry
report stating that the offices be reopered,
no action has been taken yet.

SHRI N, G. GORAY (Maharashtra) :
The Commissioner has made a report
and in that report these things have been

mentioned.



